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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO.58 OF 2024 (WZ)

[EARLIER ORIGINAL APPLICATION NO.30 OF 2024 (PB)]

ANAND SOMAN & ANR.

…..APPLICANTS

VERSUS

STATE OF MAHARASHTRA & ORS.

….RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 9, AS IMPLEADED

VIDE ORDER DT. 23.06.2025, PASSED BY THE HON’BLE

TRIBUNAL IN THE CAPTIONED MATTER.

MOST RESPECTFULLY SHOWETH:

1365



Background:-

1. That the National Green Tribunal, Western Zone Bench, Pune,

in the captioned matter on last date of hearing i.e. 23.06.2025,

observed as under:

“In the present Original Application, cognizance has

been taken suo moto on the basis of a letter petition

received through e-mail from Mr. Anand Soman and

Ms. Archana Patil raising therein the issue of

pollution in Pasthal village due to the chemical

effluents from the adjacent factories being

discharged into the natural drains, which are flowing

through their village during the last 35/40 years.

After receipt of the above complaint, a Joint Committee was

constituted by the Tribunal, which has submitted its report

dated September 2024 after inspection of the site in

question.”

[EMPHASIS SUPPLIED]
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2. That the above-referenced letter petition is extracted as under:

“Pasthal village has been completely affected due to the

factory in Tarapur, MIDC area. For about 30/40 years, the

chemical effluents from the adjacent factories are being

discharged into the natural drains flowing through the village

of Pasthal.”

[EMPHASIS SUPPLIED]

3. That whilst emphasizing inaction by the concerned authorities,

the Applicants have also enumerated their grievances. In this

vein, it is further extracted as under:

“The seashore, creek and riverbeds of Pasthal village have

been polluted by releasing chemical wastewater. And now a

plan was made to release chemical waste water under the

false pretense that a pipeline of 5 feet diameter was laid to

carry rainwater, because of awareness of citizens…

In the industrial area chemical chambers are being

overflowed and the chemical effluents of the factory are
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being burnt out but no concern action is taken against the

factory.

Bhageria Industries has piled up the sludge and chemical

waste water…hazardous are being stored in a large well…

80% chemical sewage pollution in Pasthal village is caused

by Bhageria Industries Company. It should be closed

permanently.”

4. That pertinently, the recommendations of the Joint Committee,

concerning TEPS-CETP are reproduced as under:

“4.3… every industry pays the treatment charges to

CETP, hence the CETP must treat the entire

generated effluent in the area so as to avoid any

untreated effluent finding its way into natural

nalla/sea.

4.5. As directed by MPCB vide orders dated

28.11.2023 and 11.12.2023 MIDC & CETP shall
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ensure transportation of entire effluent through the

drainage system only.

4.7 The TEPS CETP shall complete the construction of

the remaining 25 MLD (SECOND PHASE 12.5 X 2

MODULE) capacity on war footing basis in a time-

bound manner & commission the same.

4.8 Desludging of MIDC Collection Sumps and various

tanks in the old CETP as well as new CETP and

disposal of sludge stored in the CETP premises shall

be done in regular intervals by MIDC & TEPS-CETP

authority.”

[EMPHASIS SUPPLIED]

A COPY OF THE PARTICULARS OF SOLID WASTE DISPOSAL, AS

ON 15.07.2025 IS MARKED AND ANNEXED AS ANNEXURE R/1.

5. That MPCB vide the Affidavit dated 17.06.2025 has at

Paragraph No. 12 (B) enumerated certain following directions
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given to Tarapur CETP (I-VIII); and our compliance to the

same is tabulated herin below.

Preliminary Submissions:-

6. That our response to the recommendations of the Joint

Committee, concerning TEPS-CETP are tabulated as under:

No. Recommendations Response

1. 4.3… every

industry pays the

treatment charges

to CETP, hence the

CETP must treat

the entire

generated effluent

in the area so as to

avoid any

untreated effluent

finding its way into

natural nalla/sea.

That a mere perusal of the Letter

dated 31.05.2025, addressed to

Maharashtra Industrial

Development Corporation, in

compliance of the aforesaid

directions issued by MPCB for

inter alia “de-clogging”

manholes until/ before

31.05.2025 and cessation of

tanker movement, would

reveal that compliance is pending

on behalf of Maharashtra
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Industrial Development

Corporation.

That TEPS vide the Letter dated

22.05.2025, as regards

recurring discrepancies vide

MPCB reports, has furnished

their response to MPCB

Directions dated 16.05.2025, and

the relevant extract thereof has

been reproduced as under:

“Now, once again, we have

noticed (Refer Annexure C)

that the JVS sample results

published by MPCB for

samples collected in

February and March, 2025

show COD and BOD values

that are over 50% higher
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than those analyzed by

TEPS for the same CETP

outlet samples. Such a

large difference is

technically implausible. The

CTEP is operated 24*7,

having almost 79 hours

retention period, wherein

such large variation in

results is impossible.”

A COPY LETTER DATED

31.05.2025, ISSUED BY TEPS IS

MARKED AND ANNEXED AS

ANNEXURE R/2.

A COPY LETTER DATED

22.05.2025, ISSUED BY TEPS IS

MARKED AND ANNEXED AS
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ANNEXURE R/3.

2. 4.5. As directed by

MPCB vide orders

dated 28.11.2023

and 11.12.2023

MIDC & CETP shall

ensure

transportation of

entire effluent

through the

drainage system

only.

That MPCB vide Letter dated

06.07.2022, had earlier issued

the following directions:

“The TEPS-CETP is

designed to treat the

effluent which needs to

have COD values below

3500 mg/lit. From routine

analysis of effluent at

CETP it is noted that

effluent is having COD

values more than 3500

mg/lit. and which was

hampering the

operation and

maintenance of CETP,

resulting in non-

achievement of disposal

standards… it was
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decided to initiate the

tanker movement i.e.

treated effluent from

member industries

(excluding textile and

chemical industries having

large quantity of effluent)

will be transported through

authorized tankers with

GPS system and there shall

not be any discharge into

the MIDC drainage line,

thus to achieve this there is

a need to close/ block the

chambers. The tanker

movement and blocking

of chambers has shown

good results i.e. CETP

started to receive the

effluent having COD
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values less than 3500

mg/lit.”

[EMPHASIS SUPPLIED]

A COPY LETTER DATED

06.07.2022, ISSUED BY MPCB, IS

MARKED AND ANNEXED AS

ANNEXURE R/4.

3. 4.7 The TEPS CETP

shall complete the

construction of the

remaining 25 MLD

(SECOND PHASE

12.5 X 2 MODULE)

capacity on war

footing basis in a

time-bound

manner &

commission the

That TEPS vide the Letter dated

22.05.2025, has further

enumerated compliance to the

aforesaid MPCB Directions dated

16.05.2025 as under:

“TEPS Management is keen

and taking daily review.

Besides this TEPS Board

constituted Project

Committee to monitor

CETP activity as also
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same. daily reviewing and

fulfilling CETP’s

operation wise

requirements.

…

Balance 25 MLD CETP

expansion proposal is

ready with all respect.

Civil contractor appointed,

but since early monsoon,

TEPS decided to start the

Balance 25 MLD CETP

project work, immediate

post monsoon and will

complete well before 150

days target completion

time.

…

TEPS will re-submit the
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project completion

schedule in month of

October, 1st week

(before one month of

completion of monsoon

period).

[EMPHASIS SUPPLIED]

Furthermore, TEPS has already

constructed the RCC Road in 50

MLD CETP.

4. 4.8 Desludging of

MIDC Collection

Sumps and various

tanks in the old

CETP as well as

new CETP and

disposal of sludge

stored in the CETP

That TEPS vide the Letter dated

22.05.2025, has further

enumerated compliance to the

aforesaid MPCB Directions dated

16.05.2025 as under:

“TEPS have considered

sludge dryer for sludge

drying purpose along
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premises shall be

done in regular

intervals by MIDC

& TEPS-CETP

authority.”

with 3000 sq. mtr. RCC

platform for

conventional sludge

drying along with

sludge turning

arrangement.

TEPS deployed Technical

Person in monitoring the

effluent discharge from the

industries along with

downstream team.

He will monitor all effluent

discharging industries

discharge and will regularly

establish interaction with

MIDC.

…
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Since TEPS is in

operation almost from

last 5 years, TEPS

started revamping of

machinery, overhauling

of Turbo Blowers, Pump

& Screens to maintain

its operational

efficiency of machinery,

which in turn will

improve the process

efficiency &

performance of CETP.

In the last one-year

TEPS spent almost 3

Crore on equipment’s

overhauling &

replacement.
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[EMPHASIS SUPPLIED]

TEPS has already engaged with

the vendor by paying an

advance for the procurement of

dryer.

A COPY THE LETTER DATED

03.07.2024, ISSUED BY TEPS, IS

MARKED AND ANNEXED AS

ANNEXURE R/5.

7. That our response to the aforesaid Affidavit dated 17.06.2025,

particularly directions given to Tarapur CETP (I-VIII) at

Paragraph No. 12 (B), is given as under:

a) TEPS vide the Letter dated 22.05.2025, as regards recurring

discrepancies vide MPCB reports, has furnished their
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response to MPCB Directions dated 16.05.2025, and the

relevant extract thereof has been reproduced as under:

“MPCB has been collecting JVS samples on a weekly basis &

taking legal samples and subsequently publishing the results

on the official wesbite. However we have observed

significant discrepancies in the reported values, despite both

TEPS and MPCB using the same analysis methodology.

…

A similar issue in April had arisen in April last year… The

results from both sides were closely aligned, with only a

marginal difference of 6mg/L in COD values (Refer Annexure

A).

Further, in December 2024, TEPS again communicates

discrepancies between the analytical results of TEPS and

MPCB for the same samples (Refer Annexure B).

Now, once again, we have noticed (Refer Annexure C) that

the JVS sample results published by MPCB for samples
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collected in February and March, 2025 show COD and BOD

values that are over 50% higher than those analyzed by

TEPS for the same CETP outlet samples. Such a large

difference is technically implausible. The CTEP is operated

24*7, having almost 79 hours retention period, wherein such

large variation in results is impossible.”

b) TEPS vide the Letter dated 22.05.2025, in respect of regular

compliance, has duly furnished their response to MPCB

Directions dated 16.05.2025, and the relevant extract thereof

has been reproduced as under:

“TEPS has made it a regular practice of sharing JVS/LES

Counter Samples TEPS Analysed Results to MPCB RO & SRO

Office on their official email ID in next day or two.”

c) TEPS vide the Letter dated 22.05.2025, besides regular

compliance, has also emphasized exercising abundant caution

by sending the samples for “Third Party” analysis.
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d) TEPS vide the Letter dated 22.05.2025, has further

enumerated compliance to the aforesaid MPCB Directions dated

16.05.2025 as under:

“TEPS Management is keen and taking daily review. Besides

this TEPS Board constituted Project Committee to

monitor CETP activity as also daily reviewing and

fulfilling CETP’s operation wise requirements.

…

Balance 25 MLD CETP expansion proposal is ready

with all respect. Civil contractor appointed, but since early

monsoon, TEPS decided to start the Balance 25 MLD CETP

project work, immediate post monsoon and will complete

well before 150 days target completion time.

…

TEPS will re-submit the project completion schedule

in month of October, 1st week (before one month of

completion of monsoon period).

…
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TEPS have considered sludge dryer for sludge drying

purpose along with 3000 sq. mtr. RCC platform for

conventional sludge drying along with sludge turning

arrangement.

TEPS deployed Technical Person in monitoring the effluent

discharge from the industries along with downstream team.

He will monitor all effluent discharging industries discharge

and will regularly establish interaction with MIDC.

…

Since TEPS is in operation almost from last 5 years,

TEPS started revamping of machinery, overhauling of

Turbo Blowers, Pump & Screens to maintain its

operational efficiency of machinery, which in turn will

improve the process efficiency & performance of

CETP.
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In the last one-year TEPS spent almost 3 Crore on

equipment’s overhauling & replacement.

…

TEPS has its own 2 Way SCADA Control Center &

dedicated officer. There are 210 industries connected to

SCADA, TEPS is bringing all the connected industries online.

…

TEP is sending circular to industries to connect to avail

certificate from MIDC for having single discharge point and

positive discharge arrangement.

TEPS appointed dedicated Technical officer for

monitoring positive discharge at MIDC chambers and

will communicate results on a weekly basis.

The dedicated officer will report on compliance to TEPS by

visiting effluent discharging industries.”

[EMPHASIS SUPPLIED]
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8. That furthermore, a mere perusal of the Letter dated

31.05.2025, addressed to Maharashtra Industrial Development

Corporation, in compliance of the aforesaid directions issued by

MPCB for inter alia “de-clogging” manholes until/ before

31.05.2025 and cessation of tanker movement, would

reveal that compliance is pending on behalf of Maharashtra

Industrial Development Corporation.

9. That main objects of the answering Respondent as per the

Memorandum of Association dated 17.08.2004, is reproduced

as under:

“To undertake, carry out, establish, maintain, promote,

sponsor or assist any activity or project for promoting the

cause of environmental protection and undertaking pollution

control measures and… undertake, promote, sponsor any

project for disposing off the liquid, solid and gaseous

effluents discharged from various industrial units situated in

Maharashtra Industrial Development Corporation (MIDC)

industrial area at Tarapur in the State of Maharashtra and/or
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any other project for the purpose of environmental pollution/

control in the state of Maharashtra as per the parameters

prescribed by the Maharashtra Pollution Control Board and

as laid down under the Environment (Protection) Act, 1986

and any other legislation in force from time to time.”

A COPY OF THE CERTIFICATE OF INCORPORATION AND THE

MEMORANDUM OF ASSOCIATION IS MARKED AND ANNEXED AS

ANNEXURE R/6.

Paragraph-Wise Reply:-

10.That for the sake of brevity the facts and circumstances

mentioned above are not repeated herein for the sake of

brevity. Furthermore, it is hereby submitted that the same may

be taken on record as our response to both the

recommendations of the Joint Committee and the aforesaid

Affidavit dated 17.06.2025, particularly directions given to

Tarapur CETP (I-VIII) at Paragraph No. 12 (B).
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11.That the Respondent No. 9 hereby seeks liberty to file an

additional/ supplementary affidavit in case any other point qua

compliance are to be clarified, as regards both the

recommendations of the Joint Committee and the aforesaid

Affidavit dated 17.06.2025.

PRAYER

Therefore, in view of the above-mentioned facts and

circumstances, it is most respectfully submitted that this Hon’ble

Tribunal may be pleased to:

A. Record due compliance of all directions/ laws/ regulations

etcetera on behalf of the Respondent No. 9;

B. Strike off the name of the Respondent No. 9 from the memo of

parties;

C. Pass any other order/ direction as this Hon’ble Tribunal deems

fit in the interest of justice.

THROUGH:
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MANDEEP KALRA

ADVOCATE FOR RESPONDENT NO. 9

PLACE: NEW DELHI

DATE: 28.07.2025
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NO. OF VEHICLES SLUDGE QTY NO. OF VEHICLES SLUDGE QTY 

Nos MT Nos MT

A Calendar Year 2024 36 404 874 21050

B Calendar Year 2025

1 Jan-25 0 0 111 3062.38

2 Feb-25 0 0 109 2780.42

3 Mar-25 0 0 218 5468.33

4 Apr-25 11 121.66 138 3407.3

5 May-25 2 18.27 47 1266.79

13 139.93 623 15985.22

As on Date 15.07.2025

Total 

UPDATE… SOLID WASTE DISPOSAL …TEPS CETP

# MONTH
25 MLD CETP 50 MLD CETP
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32396



33397
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35399



36400



37401



38402



39403



40404
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45409



46410



47411



48412



49413



50414



51415



52416



53417



54418
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56420



57421



58422



59423



60424



61425
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63427



64428



65429
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67431



68432



69433



70434



71435


